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IN  THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH ¢ AT HYDERABAD

gA 319/95, Dt. of Order:14-3=-95,

M.Hanma

Us. ve. Applicant

1« The Chief General Manager,
Telecommunications, A.P.Circle,
Doorsanchar Bhavan, Hyderabad.

2, The Telecom Uistrict Engineer,
Nizamabad District, Nizamabead.

3. The Sub-Divisional Gfficer,
Telecommunications, Kamareddy,
Nizemabad District.

Counsel for the Applicant : Shri K.Venkatesuarlu

Counsel for the Respondents : Shri N.R.Devaraj, Sr.CGSC

CORAM:
THE HBN‘BLE JUSTICE SHRI V.NEELADRI RAQ :7 VICE-CHA IRMAN

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)

* * *
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0.A.No.319/95, | pate: Y -3-1005,
: |

JUDGMENT

I as per Hon'ble Sri R.Rangarajan, Member(Administrative) Y

Heard Sri K.Venkateswarkgigﬁb learned counsel
for the applicant and 3ri N.R.Devaraj, learned 3Standing

Counsel for the respondents,

2. .The applicant herein submits that he was
engaged as Casual ﬁaz@qog under ppe contrcl of the respon-
dents with éfféct from 1,1,1987 and éorked'ﬁpﬁo 31.8.1989
as perure-I filed along with the 0.A, Thereafter

his services were terminated and later he was not reengaged.

This OA has been filed for a declaration th=2t the

under the control cf Telecom District Engineer, Nizamabad
in terms of the instructions issued by the Director General,
Telecommunications and also as per letter No.TA/IC/1-~2/

IIT dt. 31,10,1991 and No.TA/RE/Rlgs/Corr. dt. 22,2,1993
issyed by R=1 by holding that the action of the respondents
in not re-engaging him as ;llegal, discriminatory and
arbi&rary and violative of Articles 14 & 16 of the Consti-

tution of India.

3. As per the details given by the applicant in
Annexuré—l filed aloné-with OA he was not engaged after
31.3.1989., Hence, the question of condoning the break
does not arise, As such, h2 is not eligible to claim
senicrity on the basis of his earliér service in different

spellsa.

4, in view of what is stated by the applicant,
it has to be presumad that he had gained some experience

in the work in the Telecom Department, So, it is in the
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interest of the department, if he is engaged in
preference to a fresher whenever work is available,

So, the only relief that can be granted is to direct

the 2nd respondent to re;engage the abplicant as Casual
Mazdoor in preference to freshers whenever there is work.
If the applicant is going to be engaged in pursuance of

this order, none shall be retrenchad who are already in

service,
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stage itself, No costs, /

! — M
(R.Rangarajan) (V.Neeladri Rao)

Member (Admn., ) Vice Chairman

Dated l(4 March, 1995,

Grh. ﬁwﬂ%{.’/ﬂ.’?{
| Dy.Registr.x (Judl)

To, ) _ |
- - et et~ A B.CEbele. DN —
"Doorsanchar Bhavan, Hyderabad. e

L : : .
t Engineer, Nizamabad istrict, Nizamabad

2 ., The Celecom Distric
3.The Sub-cDivisionsl Officer,

Nizamabad District. |
4 .K.Venkateswarlu. Advocate. H,No.16~11-359/3,0pp.Post office.

Moosarambagh. Hyderabad.-Bé. . ‘
5. One copy to Mr .N.Re.Devraj, sr,CGSC.CAT, Hyd.

Telecommunications, Kamareg

6. One copy to Library, CaT.Hyd.

7. One spare copYe
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cuecxen B | - -
APEROVED BY.

IN THE CENTRAL ADMINISTRATIVE TRIBUNI
" HYDERABAD BENCH AT HYDERABAD,

\\___..;-—»‘-:"f'~--,
THu HON'BIE MR.JUSTICE V.,NEEL »DRI RAD

. VICE-— CHATIRMAN .
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ORDER/JUDGMENT 3

 THE HON'BIE MR.R.RANGARATAN:M{ADMN}

M, A, /R.A. /C. AL NO,

'smlssed for default.

in

ﬂ[;lssed as w1thdrawn‘

dered/Rejected.

-

.order as to.costs.

‘Centrall Administrative Tribusal
DESPATCH

27 HARISSS j@@

HYDERABAD BENCE

O..ZA.NO. ’S\C{ {CIS»—W

T, A.NO, (W.P. )
Admitted-andllnterim directions
issued, :

_Allow%d.

Disposed of.vith directions. )
ﬁismissed.
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